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CC(«rrRAL AOniNlSTRATlVE TRIBUNAL

PRINCIPAL BENCH

NEU OCLHI

ORIGINAL APPLICATION No. 2106/91

O.P.Chhabta and athera

9.4,\'Z-1'2-

Appllcants

versus

Union of India A othars Raspondonts

Hon. nr. Dustico U.C. Srivastavat V.C.
Hon.ns. Usha Savara. Ada. Hadbar.

(Hon.n*. Oustica U.C.SrivastavayW.C.)

The applicants 4 in nuribar, out of whoa 3( 1,2 and 4) have

retired froa service, have prayed that the pay oftha applicants

be refixed at fa 3200.00 on25.9.86 with referanaa to tha pay

drawn by the Junior Shri P.N.Kareor and tharaafter tha pay ha

prograaaad as par rules, and ratiieaant banefits of applicant8(1)(

end (4) ha racalculated with refsranca to the pay fixed as par

(a) ^ove andpaynant ha nade within a ti«a limit. Thua, they

including the applicanta who retired from aervica also mada

rapresentations through Union but no action wa's taken, that is why

they hawa approachedtha Tribunal.

2. The applicanta who bava retirad froa aarvice wara workiiq

aa Loco fhinning Superviaora whila the applicant Na.3 is serving

as Supervisor InLoco Running aupervisor intha Ohansi Divisionof tha

Cantral Railway. Thare is no dispute between tha pwties that after

introductionef pay scalaa bytte IVth Pay Ceaaiasionwith affect

froa 1.1.S6, the pay acala was revised and fixed at a higher level.

Seae Juniora to the applicanU^ware Rtoaeted as Running Suparviaere

after 1.1,86 got euch higher fiaatian of pay in tha revised scale of

Ri 2060-3200 and 2330*3500 bscause 3(5C was added to their pay aa



W Orlv«ra»ln llau of Running Allowancos drawn by then before

proaotlon. This resulted inthese juniors drawing pay higher by

about b 700/- than %ho aaniora whohad bacona Loco Running Supervisors

prior to 1«1«1986.To ranova this anonoly, the Railway Board issued

the order dated 16.9*1988 directing that the pay of seniors who had

boon Loco Running Superviaore before 1.1.86 be stopped up in

both tha acaloa li2O00-32OO and Is 237S-3S00 with reference to the

higher pay drawnby tha juniors pronotad aCtar 1.1«1986*

3. Thus tha bone of contention is the anonely. At tha relevant

stage boththa grades were controlled by the Railway Headquarters

Boebay and not by tha Oivleions.Subsequantly it has been decided

that tha lower grade of Is 200^13200 will bo controlled by tha Division

and higher grade by tha Railway Headquarters. The CantralP.ailway

Headquartara office issued letter dated 22*12*69 that t he stepping

up is to be eada with referonco to the higher pay of Ri 3200/*. drawn

by Shri P H Kareer of the Dabalpur Divisionand directed tha

Divisional Railway Ranagers to midJup the payof seniors with

reference to that intonaultatlorlLith their Divisional Accounts
' » :• I

Officers. Vgrious letters inthis behalf ware issued by tha Central

Railway but thare is no denial of the fact that tha applicant is
S

senior to thoso who were proeotad after 1.1«66 and weracgetting nore i

than tha applicant. - ^

4. The respondents have explained the difference inpay scale

of juniors and seniors and have refuted the clain of the applicant

for stopping of pay by pleading that the running staff of the Rsilway

includes DriversfCuardSfFiraMan,ShunterB Brakasaon etc. and this

Running allowqnce/is considered to be notionally containing a

consonant of pay. The Leconotieea Dri\/era ate aliglblJ^roeotionas
Loco Supervisors.hha pay of running staff is fixed under Rule 1316 of

Indian Railway Establishnant Coda(6th ^Cdition, 1987), Voluee II,

t ,



J

j®nrr<^

•U\"7l'*'V

Shakael/»

aftet taking into account SGJt of basic pay last drawn in tha Running

Cadra which repreaenta tha pay aleaant inthe Running Allowanca. In

tha raviaionof pay acala, aubaequant to tha racoanandatione of IV th

Pay Comniaaion tha pay elanant i.e. SOgt inthe revised pay aealaa

was aubstantiallyhigher. This resulted infixatior^f pay of Running

Staff appointed as Loco Running Superviaora after 1.1.86 and inordat

to raaova this anoaoly, the Railway Board issued instructims vide

latter dated 16.9.88 refetance to which was nade by tha Railway

Board in accordanca with the Indian Railway Eatablishnant Code which

provides that^oth tha juniors and seniors belong tothe saea cadre
and the post to which they are p onoted, are identical and inthe

same cadra thay ara antitled to draw identical pay and tha

anonhly should be directRy as a result of the application of Rule

1316(FR 22oC). It is on those grounds that the applicants are not

antitled to these pay scales*

5. This quastionhaa been doalt with by us in O.A. No. 469/92

' 'K.L.Rendiratta vs. U.O.I.* and we haon rejected tha plea and

have held that tha Railway Board has •isintarprettad tha instructions

and accordingly this application is allowed tnd the reapoodents ara

directed that tha pay of the applicants be refixed at b 3200.00 on

9, BR-and conaaquantial banafits to thaKaxKhaxaxa one who is

in service and those who have already been retired.Let this be done

within 3 Months from the data of communication of this order to the

respondents. No order as to costs.

A.H.

Dated t 24.12.92.
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v.c.


